
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No./205/89 
T.A. No. 

DATE OF DECISION 12th august, 1993. 

Shri B.M.Desai 

Shri A.N.Patel 

Versus 

Union of India & others 

Shri Akil Kureshi 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. i. .c • Ehatt 	 : Judicial Member 

The Hon'ble Mr. '..Ko1hat]çar 
	 : hdmnistrative Member. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? ' 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? ' 



.2. 

Shri B.N.Desai, 
Csue1 Worker, serving at 
the ofL ice of Telecom District 

ngir1eer, ;ehsana 

Advocate 	Mr.A.N.Patel 

.. .Aplicarit 

VEhSUS 

Union of India, Notice 
to be served throuQh  
General Manager,Depaftlfleflt 
of TeleComrjuniCatijri, 
Ambica Chanibers, 
ihrnec1abad-380 09 

Telecom District ingineer, 
Depaitrnent of Telecommurlicaticri 
Supermarket, 
ehsana. 

Advocate 	Lr.Akil Kureshi 

.. . Respondents 

OFAL JUDGEM.NT 

a ,./2O5/89 

Date : 12/8/1993. 

Per : Hori'ble Shri K.C.Bhatt, 	Member (J) 

None is present for the applicant. 

E.r.Akil Kureshi, learned advocate for the respondents is 

present. Application is dismis" 
to costs. 

( Ii • R • KOLHATKAR 
ilember (A) 

Ss 


